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New Delhi, the 29th July, 2010
19.6re.gp. 1855). 2 awrey umgisml womib gy Hlyemwus i, 2006 (34/2016) Wiley 1-ar 219y
(3)-em Lg. euprIsLUILIL(HeTer lamymaamer LwaLBsS, 19 g 21 (Qmeumd 2 6rerLgslw)
Wifleyser, 23 wpged 29 (Qmeumbd 2 arer_mdlw) Gflejser, 31 g 35 (@ meumd 2 drerLmidlwenal),
48 s 80 (Qmeumb 2 arermiSlwenal), Gfle 89, 94 (Qmeub 2 arer_midluiemel) wHmD ey
100 (@etruiig 2010 sgeanay 29-9yib Cadlenw wHHW pa Spssareurn Bludsgidrensg.
S.0. 1855 (E). In exercise of the powers conferred by sub-section (3) of Section 1 of the Food
Safety and Standards Act, 2006 (34 of 2006), the Central Government hereby appoints the 29th
day of July, 2010 as the day on which the provisions of Sections 19 to 21 (both inclusive),
Sections 23 to 29 (both inclusive), Sections 31 to 35 (both inclusive), Sections 48 to 80 (both
inclusive ), Section 89, Section 94 to 98 ( both inclusive) and Section 100 of the said Act, shall
come into force.
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